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A
BILL
fo pravzde for the constztutwn of the Goa State Commrssm‘n for '
. Womento exercise the powers conferred on, andto perform the
" “functions assigned to it on all matters concerning women in
Goa and incidental therefo so as to tmprove the status of
women in Goa '

S Be it enacted by the’ Legnslat:ve Assembly of Goa m the
. Forty—sevemh year of the Repubhc of India as fo]lows — ‘ ’
CHAPTER 1
Prehmmary

1 Short mle, extent anﬂ commencement.—(l) Tlus Actmay S
be called the Goa State Commlssxon for Women Act, 1996,

(@) Ttextendsto the whole of the State of Goa.

(3) It shall. come into force on such date as the Government -+~ ‘
may, by nouﬁcanon in the Official Gazette appoint. -~ ‘

- 2. Definitions.— In this Act, unless the context othemnse e
+ requires,—~ :

(a) “Commxesmn means the G Goa State ‘”‘ommlssmn for
' Women constituted under séction 4

o) “Memben” means a member of the Commxssmn and. '
mcludes the Chauperson and the Member-Secretaxy '

(c) “Nauonal Commlssnonfor Wome meansthe Nanonal
Commission for Women constituted under section 3.of the . .
National Commission for Women Act, 1990 (Central'Act 200
of 1990); - o

(@ “Official Gazette” iheans the Officiat Gazette of the - .
7 Govermnent of Goa, ’ o o
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(€) “Person” shallmclndeaﬁrm, company coxporaho:x,

'assocxanon of persons or the Government and its agencies

mcludmg agencm receiving axd from’ the Government;

(i) “Prwcnbed”mwnspmbedbynﬂesmadennderthxs s

(2) “Pubhcservant” meansanypersonasdeﬁnedmsecnon
021 oftbelndxanl’enal Code 1860 (45 of1860)

(D “chlstered means reglstered under the Somehesf
. Registrauon Act, 1860 (Central Aot 21 of 1860), c

(1) “State mms the State of Goa,

R ) “Stat.e Govemment” .meansthe State*Govemmént of

(k) “Women mcludes female chﬂdren’andlor adolescent
gitls,

3. Appllcatmn of other laws not barred. Save as othermse R

provided, the provisions of this Act shall be-in addition toandnot .~
in derogahon of, any other law for the time beinginforce, except o
to the extent the provisions of the other law are mconsnstent with L

N thc promsnons of tlns Act.
| i, CHAPTERE -
~ The Gormnission '
Const:tdtm’xi of ﬂ'tc Cﬁi‘m-hamun.— (i) The aidw uuvclu— ’
ment shall, by notification in the Official-Gazette, consutute a
-body known as the “Goa State. Commission for Women”, to -

exercise the powers conferred on and to pexform the functxons. R
‘ assxgne& to 1t, under this Act. . : o o

@) The Commlsslon shall eo'nSiSt of - -

(a) a Chaxrperson, who shall be an eminent Goan woman'

by birth or by marriage committed to the cause of women, to be

- .nominated by the State Govemment, -and shall possess such
’ quahﬁcauon as may be prescribed.
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‘ Provxdedthat, beforenommaung the Chanperson, the State )
R Govemment shall consult women’ s orgamsatnons reglstered ’
"‘mthmtheStateofGoa, L

S (b) not more “than six non-oﬂiexal members preferably

. ., .~women, {0 be nominated by the State Government from -
.. AmOngst persons ‘of ability; integrity anid standing who have

- sexved the cause of women or have sufficient knowledge and

 “-experience in Iaw or leglslallon, trade umomsm, ‘management

“<of an indusiry or organisation eommxtted to increasing the -
‘ employment potential of women, women’s voluntary

* organisations (including women-activists), administration,

B economic development, health, education. or-social welfare,
L prowded that, at least onc member shall be from amongst
- persons.belonging: to the Scheduled Castes orf Schednled
' Tnbes or Other Backward Classes; ¥

(e) any woman member elected by the Goa Leglslatwe, )
Amembly, from amongst its. mem bers; . ,

: (d) a Member-Secretary to be nommated by the State

- -Government who shall be an officer of the Civil Service of the

%, State with appropriate expenenee not below the rank of Jomt o
. ?Secretary in the Government.

S, Term of oﬂ'xce andeo ons. of semceof Chan:person o
"and members.— (1) The ‘Chairperson and every non-official

v -member shall hofd: oiﬁceforapenod of ﬁneeyearsprovxded that . »

“the member specified at clause (c) of sub-section (2).of section 4
shall cease to hold office as 'soon as she ceases tobe amember of
ethe State Legxslatxve Assembly . - -

@ ‘I‘he Chanperson of a non-oﬂicxal member may, at any ;

~ time, by wrmng under- her hasid and addressed o4

o Govemment, resign from the office of _the” g halrperson 0 the
'oﬂiceofthemember asthecasemaybe RPN

, (3) Notvmthstandmg anythmg contamed m subsecuon (1),
the State Government may remove a person: from the Office of the
' :Chalrperson or member if that person— '

(a). becomes an undlseharged insolvent; or :
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(b) is oonvncted and .sentenced to- lmpnsonment for an

S person ) continuatice in oﬂicedemmental‘tofthepubhc inter-.
.72 est or is-otherwise unfit of unsmtable _'centmue as such,_ :
L Chalrpersonormember g SR R _

‘ Prowded that, no person shall be: removed iinder this sub- =
ection unless that person has been given'a reasonable oppor— T
f ‘hmxty of bemg heard in the matter .

4) A vacancy cansed under sub-sectxon (2) or (3) or in any o
- other manner;- shall be filled in- within 30 days: by a fresh

- nominationby the State Government and the personsonominated -

... - shall hold office for the remainder of the term of office of the *
~ “'person mwhoscvamcy such person hasbeennomnated ‘

s Provxde& that, 1f thevacancy ofa member other than that of ﬂxe
Chalrperson occurs vmhm three months p ewedmg thie date on »
1 éxp es,the'acancyshall" -

(5) Thehonorarmm, xfany, andallowancespayableto andthe o

f:tothertermsandcondm. fholding theoffice of the Chairperson
f.'-,andthemembers sbanbesuchasmaybeprescnbed :

- 6 Oﬂ' icers and other emplnym of the Commlssmn.— (1)‘ .
. - The State Governmient shall promde the Commlssxon with such.
. ‘oﬂicers andemployees as.u'; the opmxpn of the State Govemment S




(2) The salanesandallowanees payahle to, andotherterms and
" conditionsof service of the officersand other employeesappointed
forthe putpose of the Commlssxon shall beas maybepreecrxl)ed

7 Salanes and ether allmvanees to he pand out of grants.—

v The honoranum and allowances payable to the Chairperson and

members as well as the admunsmmve expenses mcludmg sala-

ties, allowances and pensions payable to the officers and other

- employees referred to in section 6 shall be pmd out of the grants .
‘referredtomseetxon 17 T

: 8 Vacanexos, ete, not to invalidate the preceedmgs of the
- Comm:ssmn. No act or proceeding of the Commission shall be
questioned or shall be invalid on the ground merely of the
. existence of any vacancy in; or defect in the nomination of a
person acting as the Chairperson ora member or any irregularity
in'the procedure ofthe Commxssxon including in issuing of notice
~of holdmg a meeting, not aﬁ‘echng merits of the matter ,

-9, Commxttees of the Commxssmn. (1) The Comnussxon

: may appoint such committeesas maybenecessaxyforthe eﬂiclent
performance, exercise and discharge of its ﬁmctlons, powers and
duuesandalsofordealmgvmh such specxahssusasmaybetaken' ‘
. upbytheConpm:smonfromumetoume S

(2) The Commission shall hive the power to appomt one or

more persons, as it may think fit, on any Commitice appomted - -

under- sub-section (1), and such person or persons, who are not
- members of the. Commxssxon, shall have the nght to- attend the

mectings of the committee and take partin the proceedmgs but .
v shall not have the nght to vote, -

(3) The person so appomted sha]l be entltled to recexve sueh.
allowarices towards expenses for aftending the meetmg or any

' other task of the Commxttee asmaybeprescnbed Lo
DI NS

: (4) 'I'he Commxssmn may mvxte any representanve of the
_National Commission for Women to any of its meetings, or may
 associate with itself, in such manner and for such purposes as it
maydeem necessary, anypersonwhoseassmtanceoradeextmay

- need in complying with any of the provisions of this Act or in -

carrying out its functions under this Act, and a person so invited
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: 'orassoclated,shallhavethenghttotakepartmthedlscussnons :

" of the Commission-relevant to the purpose for which such

. Tepresentative orpersonhasbeemmnted orassocmted,bnt shall N
. not bave the nght tovote. . - '

, 10 P o duretoberegulated bythe Comrmsslon (l) The'
-~ Cominiss .or a Commiftee thereof shall: meet-at least once a
" monthandasand whonmo&ssaryandshallmeetatsuchhmeand;

_plaoe as the Charrperson may deem ﬁt :

@ Thc Commrssron shall regulate m own procedure d the .
- procedure of the Oomrmttees thereof. - &

o (3) All orders and decxsrons of the Commlsston shal} be
"authem:mted by the Member-Secretary in this bebalf B

2 CHAPTERI[[

Functlons and Powers of the Commlssion o . A

IL thctmns of Commrsslon.— (1) The Commrssron shall -

c: Aperform all or any of the followmg funcnons namely e

: ‘ (a) mvesugate exammeand recommend course of acnon‘

- onall matters relating to the provrsxons for women under the
t.;f.ConstrtuUOnandotherlaws; L i

S (b) pr&sent to the State Govcmmer\t annually and at such ",
e :otherumes as the Commissionmay deeri ﬁt reports aboutthe '
. functromng of the Comnussron, R :

i E) makﬂ.ncu repcr'.s recc'".men""t.cns fcrh.eeff "t.w."
mplementatron of the provisions of law for 1mprovmg the
o condmons of women in the State )

(d) revxew fromumetot;me theexrsung provrsxons of the ,
Constitution and other laws aﬂ'ectmg women and recommeénd -
amendments thereto so' as to suggest remedial legistative - - -

- measuresto meetany lacunae, madequacres or shortoommgs :
’_._msuchlegrslauon, _ L

. (e) take up cases of vmlatrons of lhe provrsrons of the N
Consuhmonandofotherlawsrelaungtowomenwnhthe'State o
. Govcmment, or appropnate authormes “ -




(1) depnvatlon of women s nghts

(n) non-lmplementanon of laws enacted o prowde pro--' .
7 tection to women and also to achleve the objectlve of
s eqnahty and development RN

:non-comphance of poltcy decxsxons guxdelmes or

G

‘ ,mgwelfareandprovxdmgreheftowomen, andtotake .
- uptheissuesari: mgoutof such matters thhthe State
SR Govemment or appropnate authnrmes

women

(h) call for specnal studtes or: mveshganon into specnﬁc o

. advancemest, suchas, laenefaceessteeducattenanu’ ,
‘basxcservrces madequatesupportsemce and

the socxo—economxc development of women

. (k) evaluate the progress of the development of women m
the State; - .

"msmxcnonsalmedatmmgatmghardshlpsandensm F

-1denhfy1ng ﬁctors responsxble for tmpedmg 1he1r L
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(l) mspector causetobemspecteda;ml, remandhome :
- women’s institutions or other places of custody where women
. are kept as prisoners or otherwise with or without pnor
intimation to the authorities and take up with- the concerned
authorities such matters _for remedial actlc_m as: found neces-

(m) attendandmththepermlssnonefthe ooneedeourt B
orLok Adalathave aright ofaudlenoebeforesuch CourtorLok‘
,Adalat in any case or any question mvolvmg the protection of
_ rights of women mcludmg m-camera tnals by any Court,
) thhmtheState e TR , TR :

. (n) fund htlgatron and ass1st in ﬁlmg pohw complamts
involving issues affecting;a larger body .of women or the
mterpretauonofany provision of the ConsumUonorany other
lawaﬂ'ectmgwomen, andrecommendtothe StateGovemenl

every six months reporls relatmg to such matter L

(o) make penod.cal repoxts to the Stale Govemment in any,

: maﬁarpenaxmngtowomenand, mpameularvanous dxfﬁcul- " l ,

ties under whlch women toxl

(p) co—opexale wnth and assxst and seek oo—operanon and A
assistance of the National Cominission for Women and other
. Comxmssxons for Women set up by different State Govern-
ments and also’ the Commission for .Scheduled Castes and"
Schednled Tnbcs and the Mmonues Comrmss:on '

(q) ﬁame Schemes for the conmdemhon of !he State'
- Government or any. other appropnate authonty for more
~ effective. nnplementation of this' Act and:in particular, frame
for moreeffective nnplementahon of laws relatmg to payment
of mamtenanoe to deserted women; payment of midimum
wages, ensunng equal payfor equal work; housing and shelter
for womén; prevention. of vmlenca physuml mental, emo-
tional, sexual, at home, at work and all places prevennon of
L 1llcgal u'aﬂickmg i women; improvement of the health and :
_ensuring safety as well as legal aid for women

(r) any other matter whlch may be referred toit by the Stato ‘
Govemmem or by the Nauonal Commxssnon for Women
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2 The Commrssron shall whrle mvestlgating any matter
referred toin clause (a) or sub-clause: (®and (i) of clause (f) of sub-
section (1), have all the powers of a leCcmfttrymgasmt, in
reepect of the followmg matters, namer — T

(a) summomng and enforcmgthe attendance of anyperson, -
' ’mcluding a public servant from any part m the country and
exammmg lum/her on oath

: (b) requmng the dxsco~ ery and producnon of any docu—>
m"mem, L B ‘
. (c) recewmg cwdence on afﬁdavrts

- (d) reqmsmomng any pubhc record or copy thereof from
) any Court or pubhc ofﬁce, :

(e) 1ssumg oommxssmns for the exammanon of wrmesses o
and documents and ' : : .

i) any other mauer wluch may be prescnbed

(3) Any proceedmgs before the Commxssron shall be deemed -

' 'to be a judicial proceedings within the meaning of sections 193 -

and 228 of the Indian Penal Code; 1860 (45 of 1860) and the .

- Commission shall be deemed to be a Court for the purpose of
. secuon 195 ofthe Code oannnnalProoedure 1973 (2 of1974) '

\ (4) (a) On any mvesugatlon mentloncd in clause (a) or'sub- -

clause (i) and (i) of clause (f) of sub-section-(1) being completed,

the Commission may institute legal proceedmgs orprosecutionin

O the maifer and of uemgsausﬁemhauusnwessary mxtsoprmon,
' appomt a counsel or specral prosecutor todoso. -

(b) The appropnate authonty,, as. the case may be shall

commumcatemwntmgtothe Comnnssxon,ﬁ‘omnmetoume o

. theprogress of any such legal proceeding or prosecutxon ﬁled
o on the rwommendanon of the Commrssron

6By The'appropnatc authomy, shall not: recommend for ‘

thhdrawal of anty such case or proceedings instituted under sub-

- section .(4) without me nrnor consultat:on in wntmg, wnth the -
Commlssxon . i S
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12 Govemmenttoconsnﬂt()ommnsswn.—- TheStateGovem- :

. ment shall consuit the Comm:ssnon on all major pohcy matters

affecting women.

-

13 Power of the Commnssmn to utlhze the semc&s of
~ certain officers and investigating agencies for conducting
_ investigation.— (1) The Commission may, for the purposc of
conducting investigations under this Act, utilize the services of-—

(a) ‘any oﬂ]cer -or investigating ogency of the State or‘the
Cemral Govemment w:th the concusrence of that Governi~ . -
ment; or

 (b) any otherperson.. )
SN 3} For the purpose of oonducting an invesﬁgﬁhon; any oﬂicer
. or agency referred to in clause (3) of sub-section (6} may,: subject R
to the dnrecuon and controI of the Comnussxon,— '

(a) summon and enforce the attendance of any person and
: examme hnn/her'

(b) reqmre the dxscovery and productlon of any document k

_ and e gy

. (c) iequisition any-public feqord or copy thereof ﬁom any -
(3) Sucb ofﬁoer or aoencv or person shal! _mfesnoa e mo the

h matter as directed by the Commxssnon and submit areport theteon
A thhm the time as may be spectﬁed by the Commnssxon ’

(4) The Comxmssmn shall satnsfy 1tself about the con'ectness _
" of the facts stated and the conclusnons, if any, amved at m the. . j
investigation report sub nitted to it under sub-secuon (3), and for- -
this purpose the'Cominissi ) may make such i inquiry including
the exammatxon of the person ‘or, persons who conducted or
asststed in the mvesugatmn, as it thinks ﬁL




'; : :~statementmadebyapersonmthecourseof givingevi

, ~11- |
14 Statement made by persons to Commx:" on.- No

- *the Commission or an officer of agency; referred to in claiuse @)

........

e V'mvesugatton o

or the person appointed under clause (b) of sub-section ‘@) of -

_ section 13, shall subject him/her to, orbeusedagamsthxmlherm
. any civil and/or criminal procwdmg except a prosecutlon for
glvmg false evxdenoe by such statement ‘ s

Prowded thatthe statement is made m rep}y toaquestmn whlch :
EN reqmred by the Comn_nssmn or such officer or agency or such_ ,

“_d is relevant to the subject matter. under

' 15 Reglstrahon af tegnstered voluntary orgamsatmns and

| seeking their: assistances~ " (1) Any registered voluntary - N
organisation for women within the State may seck registration

. +with'the Commiission for the purpose of this Act. ‘The Commission

‘may after’ satxsfymg itse’

“"Commission about the valiic and role of such crgamsauon inthe
- society, include the name of such’ orgamsatlon n 1ts reglster as
’-'maybeprescribed e :

f’

in’ the manner-decmed fit” by the

(2 The Comxmssxon may mamtam a reglster of reglstered -

R voluntaryorgamsaﬂonsm&nntheStateandparucularlywomen s

o gamsanons whose assxstance it: may seek mthe dnschaxge ofits
s functions. K B (

.(3)Alistof such orgamsauons reglstered wnth the Comnussmn -

}AV,,‘.‘\,shallbe made available to any Court or authontyor on request, R
“,,‘tothemembersofthegenemlpubhc '

(4) Iffor any reasons to be tecorded m wutmg, the Cemrms—

 sion deems itfitto cancel the. name of any orgamsauon from its

. register, it may do so, after giving snch orgamsatmu a reasonable

o " opportumty of beir g hcmd

S 5) Th dec:s o the'Comxmsslon abmxt‘such cancellahon '

16, Prosacuuon of act done i in good faith.< No prosecutlon -

= or otlxer legal proceedings shall tic agamst any member of the

Sy .Comm1ss10n or any oﬁicer or other employee of the Commnssxon )
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- _Oramy person actmg under d:recuons either of the State Govern- .
‘ment or the Commlssxon, in tespectof anythmg whlch isingood -
faith doncor intended to be done i mpursuance of tlns Actor any -

‘ " rules or orders made thereunder

CHAP’IERIV

Fmance Audn and Accounts

17 Grants by State Govemment.— (1) The State Govern- :

B menit shall; afier due appiopriation made by the Siate Legislature - - i

' bylawmthxsbehalf paytotheCommxssnonbywayof grantsfrom.
-the Conselidated Fund of the State, such sums of money as the
- State Govemment may think fit for bemg uuhsed for the purpose’

 ofthis Act.

() The Comnnssmn may incur such expendxture\as 1t thmks v

 fit for performing the functions under this Act, ‘and sich sums of

. money shall be treated 4s expendmme payable ol t of the grants '
; referredtomsub-secuon(l) : SR

. '18,-. Accounts apd'Audit.-.(l)TheConimi'ssmh shallmaintain
- . proper accounts and other relevant records and prepar¢ an annual
. statement of accounts in such form as may be prescribed by the
- . State Government in oonsultatien with the Dlrec?tor of Accounts
of the State . s :

- (2) The annual accouuts of the Commlssmn shall be audxted
- by theDirector of AccountsoﬁheState at sach mterval dsmay be

L prescnbed by hnn and any. cxpendltm’e incugred i in connection

S wnﬂmuchaudxt ehallbelmmvbyﬂve Cemzmcs'o" fo t..eD.r-’c*'\'» .
\_*-ofAccountsoftheState T o

,»r" .

-

(3) The Dlrecwr of Accounts of the State or any ‘persm o
 appointed by hiin in connection with the audit of the'siccounts of -
the Cemnitiission under this Act, shall have the same rights and
privileges and the authority in connection withrséich audit of the
 Government accounts: and, in particular, shall havé the right to
: derhand’ the prodnctxon of books, acconnts, connected vouchers - :
and other documents and papers andto mspect any of Ihe ofﬂces .
of ﬂxe Comxmssxon et . X
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(4) The acconnts of the Commnssmn, as cemﬂed by the
Dxrector of. Accounts of the State or any other person duly

- appointed or authorised by him in this behalf, together with the

-audit report thereon shall be forwarded annually to the State
: Govemment by the Commxssxon . »

P | R Annual Repork—-Th\. Commxssmn shal prepare in such= ,

_ formandatsuchumeofwchﬁnanacmlyearas maybeprescn’bed, .
its annual report, giving a full account of its activities during the
. previous financial year and forward a copy thereof to the State
'Govemment,

- 20. Accounts and. other reports and audlt report to be laid
before State Legistatuire.~ The StateGovernment shall cause the
annual report and all the reports under clauses (b), (n) and (o) of -
sub-section (1) of section 11 together with the memorandum of
action taken or proposed. to be taken on the recommendations ™
contained therein, in so far as they relate to the State Govemment_ o

andtherwsonsforthenon-acceptance ifany, ofsuchrecommen-’ -

.dations, and the audit report to be laid as soon as may be aﬁer the
Teports are recexved, before the State Leg:slature M '

CHAPTER \'A
Mlscellaneous

21 TheChairperson,members,etc.tcbepubhcservams.—
* ~The Chairperson, members, officers and other employees of the
Commission shall be decmed to be public servants within the”
meanmg of section 21 ofthe Ind;an Penal Code; 1860 (45 of 1860)

22, l’ower te make rules.— The State Govemment may, by

 notificationin the Official Gazettc and subject to the condition of
" - previous publxcauon, make xules for carrying out the provisions
. of this Act. Such rules may provide: for chargmg of fees for any
- of the purposes of this Act..

~ 23. Power fo reniove diﬂ" culty Ifany dlﬂiculty arises in
. giving effect 1o any of the provnsxons ‘of this Act, the State
Government may, by order published in the Official Gazette, -
make provisions, not inconsistent with the provisions of this Act, -
© as appears to it:to be nwessaly or expedxent for removmg the o
difficulty:

Pm\nded that no such order shall be made after the expiry of B
. apenod of three years from the date of commencement. of this Act.:

“~



